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A

BILL

to establish and incorporatc an Open University io impan higher education
'lhrough distance education and for skill development by deviating ftom the
educational system exisring in the State, utiliring modorn teclinological methods
in all areas of knowledge at different levels and t6 provide for matiers comectcd
therewith or incidental th€reto.

Preamble.-WsEpJ,As, it is expedient to establish and incolporate an Open
Univcnity to itnpart higher education thmugh distance education antl for skill
development by deviating from the educational system exisring in the Statc,
utilizing modern technological metbods in all area6 of knowledge at different
levels and to provide for matters conn@ted therewith or incidental thereto;

Be it enacted in the S€venty-ffust year of the Republic of India as follows:_

CHAPTER I

PRrJLrlm{AlY

L Shott title and commencettrene--(l) This Act may be called the
Sree Narayanaguru Open University Act, 2021.

(2) It shall be docmcd to have come into force on the 25d day of
September, 2020.



2. Dr;finitions-ln this Act, unless the cont€xt otherwise requires,-

(a) "academic institution" means atr instihrtion sffiliated to Universities

lstablished by law in the State or rccognizcd by such Universities and it includes

sucb Unlversities;

(b) 'Academic Council" means an Acadenic Council of the University
under section 29;

(c) "authority- means an authority of the University under section 20; !

(d) "Boara of School of Studies" means the Board of School of
Studies constituted under section 42; '.

(e) "campus" means the places aranged by the University io impart

instruction for courses of study;

(f) "Chancello/' means the Chanoellor of the University:

(g) "course of study" means a oDurse of study of the University to

obtain certificate, diplom4 degree, p,ost graduate degree, rcsearch degree or other

academic distinction under the provisions of. this Act and Statules and Ordinances

made thereunden

(h) "Cyber Controllet'' means a Cyber Controller appointed under

section 17:

(i) "Cyber Council" means a Cyber Council constituted under

sertion 37;

() "employee" means a person appointed by Statutes for the

functioning of the University and does not include rcachers and ofticers;

(k) "Finance Council" means the Finance Council of the University
constituted under section 33:

(l) "Govemment" means the Government of Kerala;

(m) "notification" means a notitication published in the Official
Gazette;

(n) 'offrcer" means an officer of lhe University under section 10 or a
person designated as ofhcer by Statutes;



(o) "Ordinances" means Ordinances of the Univenity made undcr

this Act:

(p) 'prescribed" means prescribed by rules, Statutes, Ordinances or
Regulations made under this Act;

(q) '?roChancelloi' means the ho-Chancellor of the University;

(r) 'Regional Centre" means a Regional Centre established or

recognized by the University for the purpose of co-oldination and supervision of
the firnctioning of any Study Centre in the State and such Regional Centle thall

have such Powers and duties as specified in this Act and Statules made tbcreundcr;

(s) "Regulations" means Regulations of the University made under

this Act:

(t) "school of Studies" means a School of Studies of the University

cstablish€d under section 4l;

(u) 'Senate" means the Senate of the University constitut€.d undcr

section 21;

(v) "State" means the State of Kerala:

(w) "Statutes" means Statutes of the University made under this Act;

(x) "student" means a person duly enrolled in the UniY€rsity for a
course of study;

(y) "Study Centre" means a Study Centre established or recogniz€d by

ihe University in connection witr the course of study and it includes academic

insti0rtions;

(z) "Syndicate"

under section 25;

means the 'syndicate" of the University constituted

(a) "\eachef' means a person appointed or approved by thc University

for imparting instructions or guiding research to a student;

(zb) "University" means lhe Sre€ Narayanaguru Open Univcrsity

established and incorporated under section 3;
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(zc) "University Fund" means the Sree Narayanaguru Open University
Fund constituted under section 56;

(zd) "Vice-Chancellor,' means the Vice-Chance or of the Universitv.

Cr{AprER 2

THE UNIVERSITY

3, Establishment aad incotpration of the Univenity.__(l) There shalt be
established a Univemity by the name .. the Sree Narayanaguru Open University,,,
which rhdl consist of Regional Centres and Study Centres. There shalt be a
chancellor, a Pro-chancellor, a Vice-chancellor, a pro-vice-charicelror. authorities
and officen as provided in this AcL

(2) The University shall be a body corporate having p€rpetual succession
and a cornmon seal and shall sue and be sued by the said narnc.

(3) The University shall be competent to acquire and hold propenies both
movable and immovable, and after obtaining previous sanction of lhe Government
in writing, to lease, sell or otherwise transfer, for the bonafide need of the
University or for a purpos€ aiming at its development, any movable or immovable
property which may have become vested in it or have been acquired by it for the
purpose of the Unive$ity and io borrow money from the Govemment, Central
Govemment or any otler State Government or from any legally constituted body 

,

corponte and to contrsct and to do all other thirigs necessary for the purpose of
this Act.

(4) In all suits and other legal. proceedings by or against the Universiry,
the pleadings shall be signed and verified by the Registrar or any other person
authorised by him in this behalf and all processes in such suits and proceedings
shall be issued to, and served on, the Registrar.

() The University and its Regional Centres, Study Centres and academic
institutions shall be the campuses of the University.

(O The headqriarters of the Univenity sha be at Kollam.
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(7) Certificates, diplomas, degrces, post graduate degrees, research
degrees and other academic distinctions shall be awarded in thi name of the
University by conducting teaching, training, research, cxarnination and evaluation
in the manner as may be prescribed by Statutes, Ordinances or Regulations in the
courses of study conducted by the University directly or through Regional
Cenhes, Study Centres or academic institutiots.

4. Tcnitodal limiL-Tbe teritorial limit of the Univ€rsity shau extent to the
whole of the Stare.

5. Objects of the UniveHity.-Tlle objecs of the University shall be as
follows, namely:-

(i) to prepare various courses of study on the basis of higher education
system prevailing in the State, other staies and at international levels by utilizjng
mod€rn technological methods through distance education and to award oertificaic.
diploma. degree, post graduate degree, researcb degree or other academic
distinction after imparting instruction and by conducting examination and
evaluation to persons either or not engaged in any employment, irrespectivc of
a8e;

(ii) to uplift the standard of education of general public;

(iii) to impart instruction in various courses of study by utirizirg
modern t€chnological methods through online, webcasting, pod casting,
broadcasting, telecasting and video-conferencing and through study materials by
post, seminars, debat€s and contact classes;

(iv) to give tr€cessary encouragement for education, research and
leacher-student training for the cultr.ral progress in the State based on .heritage
and for thaL-

(a) to design curriculum for vadous cours€s r€lating to cxisting and
modem employment opportunities,

'Ol 
to create opportunity to all sections in th€ society, especially alt

iategories of marginalised and backward people in remote and rural areas, full-
time employed or noq house wives and the elderly,by doing study in subjects in

' various fields to gain knowledge;
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(c) to determine the criteria for the methods of smdy with advanced

system, combination of courses of study and qualification for admission to couses

of study, 
"g", 

nethod of instuction' conduct of examination and evaluation for

encouraging shdies in all ftelds:

(d) !o cncourage informal education in the same manner as that of

forrnal education by utilising books, study materials and softwares available in

the University and by encouraging credit tansfer and utilizing the service of

teachers of other University for the progress of education system in the State:

(e) to provide n€cessary training to teachers for imparting instruction

and training in various arts, crafts and skills;

(f) io conduct studies and resbarch relating to natural resorlrces'

envircnment, science, culture, heritage, language, literature and politics;

G) to formutate various policies for integrated personality

development;

(h) to establish relations with institutions including national-

intemational Universities, research institutions, industrial establishmens' local self

govemment institutions, self-help gr9ups- and non-governmental organization for

the munral exchange of knowledge in the field of education;

(v) to make arrangement to a student who has registered for a course

of study with any University in the country established by law and unable to

complete such a course of study, by giving admission for continuilig study to

such student subject to the provisions of this Act or Statutes or Ordinances made

thereunder.

6. Powers and duties of the University'--fhe University shall hrve the

following powers and duties, namely:-

(i) to mate arangements to impa( instrPction and to conduct rescarch

in subjects such as basic science, technology' lsnguage, art, culture, Politics'

health, labour, agriculture, industry, tourism' law and environrnenti

(ii) to conduct examination and evaluation in various courrcs of study

and to award certifrcates, diplomas, degre.es, Post gnduate degrees, reasearch

degrees and other academic disthctions 4s'may be prescribed by Statutes;



. (iiD to confer honorary degrees and other academic distinctions as

may be prescribed by Statutes;

(iv) to withhold, with&aw or cancel certificate, diplom4.deg€e, post

graduate degree, resqrch degree, honorary degree or other academic distinction

under conditions that may be prescribed by Statutes aft€r giving the P€rson

affected a reasonable opportunity of being heard;

(v) to detcrmine the meihod of distance education in connection with

aca&mic programrne s of the University;

(vi) to create posts of professor, associate professor, assistant profssor

and other academic.positiois for the academic purposcs of the University and to

make appointment;

(vii) to determine qualifications and conditions for the admission of

shrdents to various courses of strrdy conducted by the University atrd to conduct

examination and evaluation;

(viii) to institute fellowshipl scholarships, prizes and other awards as

recognition of merit and to confer lhem as may be prescribed by Stafirtes;.

(ix) to estabush, maintain or abolish Regional Cenrres, Study CenEes

and academic instiurtions as may be prescribed by Statutes;

(x) to arrange study materials for the purpose of imparting instruction

for study courses through modem terhnological methods;

(xi) to organize and conduct refresher course, orientation class,

workshop, seminar and discussion for teachers, question paper setters, evaluators,

other academic members and students;

(xii) !o create various categories of posts in the University, Regional

C€ntres and Snrdy CenEes and m dctermine scale of pay, qualification and

method of a[pointment to such posts as may be prescribed by Statulcs and to

make appointment to such Posts;

(xiii) to provide for research in various subjects;

L15DU1.
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(xiv) to recognize exarninations or courees of study conducted by orher
Universities, academic institutions or higher educational institutions within and
outside the countqf to be equivalent to the examinations or courses of studv
conducted by this Unjversity or !o witbdraw the.recognition granted;

(xv) to determine whether the cbrtificate, diploma, degree, post
gtaduate degrc€ or other aiademic distinction awadea by other Universities,
academic institutions or higher educational institutions within and outside the
coutrtry is sufficient to the course of $tudy conducted by this University;

(xyi) to acquire and hold anj\property, movable or immovable, which
may become vesied in it for the purposes of tbe University by way of purchase,
Srdnt' testamentary disposition, gift, donation or otherwise and to demise, arienate
or otherwise dispose of all or any of the properties belonging to rhe University for
bonafide purposes only of the University and also to do all other acts incidental or
appefiaining !O a body corporate;

(xvii) to accept, hold and manage any endowments, donations or funds
which may becomc vested in it for the purposes of the Univenity by grant,
t€stamentary disposition or otherwise and to invest such endowments, donations or
funds in any manner that the University may deem fit and to institute scholarships
and medals 'from such funds subject to the condition that any donatlon ftom a
foreign country, foreign foundation or any person in such countDf or foundah.on
shall be accepted by the univenity only in accordance with the rules and'guidelines 

of the Central Govemrnent and_lhe Srale Government:

(xviii) to borrow money withrths sanction of the Government upon the
security of movable or immovable property of the University or otherwise, for the
purposes of the University;

(xix) to enter into contact or to enforce, altef or cancel contract;
(xx) to prescribe fees and otler sums payable to the University by the

Ordinances:

(xxi) to exercise control over the leachers, employees aqd students andto ensure their welfarc, discipline and health:



9

(xxii) to recognize or !o withdraw recognition of any instibtion,
imparting higher education for such purposqs as dete. rmined by the Univenity
ftom time to tirne;

(xxiii) to appoint visifrtrg professor, emeritus profesor, consultants,

fellow, scholar, artisq qourse wriler and course co-ordinaior as may be uecessary,

on contract basis to achieve the obje€ts of the University;

(xxiv) !o approve tlose who are in service in other Universitiee, higher
educational institutions, organizations and instinrtions as teacher or Head of the

School of Studie.s of this University as may be prescribed by Ordinanccs;

(xrv) to arrange infrastructrrrc facilities for instuction and research;

(xxvi) to provide powers and duties of ofEcers of the University cxccpt

the Vice-Chancellor;

(xxvii) to make Statutes, Ondinances and Regulations and to amend,

modi$ or relral the same;

(xrviii) g€nerally to do such other acts as may be rcquired for the

fi[tlerance of the objects and purposes of this Act.

7. Univetsity oW to all classes aad aeds.-<l) No person shall, on grcunds

only of religion, rac€, caste, sex, di:scen! place of birth, residencq langsage,

political opinion or any of them, be ineligibte for, or discriminated agahst, in
rcspe€t of any employment or ofiice under the University and institutions relatcd

to it or memb€rship of any of the authorities or bodies of thc University or
admission to any course of study in the University.

(2) Notwithstanding anything contained in sub-section (1), lhe University

may make special provision for appointnent, memb€rship or admission for
women or those belonging to marginalized goup or backwsrd classes or

Scheduled Caste or Scheduled Tribos.
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CHAXTER 3

rHE CIIANCELLTOR, PRo-ffiT#R AND oFFICERS oF rHE

8. The Chanellor,{D The Govemor of Kerala shall, by virtue of his

office, be the Chancellor of the University.

(2) The Chancellor s'hall be the Chairman ofthe Senate of the University.

(3) The Chancellor shall be the Head of the University and when present,

shall praside over the convocation of the University.

(4) The Chancellor may, after obtaining rcport in writing from the Vice-
Chancellor, suspend, modify or cancel any rcsolution, order or proceedings of any

authority of the University which in the opinion of the Chancellor is not in
conformity with this Act or rules, Statutes, Ordinances or Regulations made

thereunder or is agahst the interest of the.Udversity:

'hovided that, before making any Such order, the Chancellor shall call upon

the University, to show cause within the period specihed, why such an order

should not be made, and if any cause is shown, the Chancellor shall consider the

same and decide the action to be taken in such matter and such decision shall be

frnal.

(5) Bvery proposal for conferment of an honorary degrec shall be subject

to confirmation by the Chancellor.

' (6) An appeal may lie to the Chanc€llor against any order of dismissal of
a person i4 service in a pemanent post of the University, passed by the Vice-
Chancellor or any authority.

(7t An appeal under sub-section (6) shall be filed within sixty days from
the date of receipt of such order of dismissal.

(8) The Cbancellor nnay, betbre. passing any order on an appeal under
sub-section (6) obtain such advice as may be necessary.

i,!

. (9) The Chancellor shall have the power to r€move the Vice-Chancellor
or the Pro-Vice-Chancellor, as the.case may be, frorn his ofiice, on the satisfaction
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of the Chancellor, by an order in writing on charges of misappropriation of fund
of the University, misconduct, mismanagemeDt or any other good and sufticient
rcatnns:

ftovided that, such charges are pmved by an enquiry conducted by I person
who is or has b€en a Iudge of the High Court or the Supreme Court appointed by
the Chancellor for the purpxlsc:

Provided firther that, the Vice-Chancellor or the Pro-Vicb-Chanccllor, as the
case may be, sball not be removed under this section unless hc has been given a

r€asonable opportunity of showing cause against the action proposed to be tak€n

against him.

9. The ho-Chandlor.{l) The Minister-in-charge of Higher Education in
the.State shall, by virtue of his offrce, be the ho-Chancellor of the University.

(2) In the absence of the Chancellor or during his inability to act, the Prc-
Chancellor shall exercise all powers and perform all duties of ttre Chanccllor.

(3) The ProChancellor shall also exercise such powcrs and perfonn such

duties of the Chancellor as the Chancellor may, by order in writing delegate to the
Pro-Chancellor and such delegation may be subject !o such restrictions and

conditions as may be specified in such order.

lO. Officers of the Unive$ity.-The following shall be the offrcrrs of the
University, namely:-

(i) The Vice-Chancellor;

(ii) The Pro-Vice-Chancellor;

(iii) The Regisrar;

(iv) The Finance Officer;

(v) The Contoller of Examinations;

(vi) The Cyber Conuoller;

(vii) The Head of School of Studies;

(viii) The Director of Regional Centres; and
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(ix) Such other persons in the service of the University as may be

declared by Statutes to be officen of lhe Univcrsity.

11. The Vice-Chnellor.-{1) The Vice-Chancellon shall be a whole time

salaried officer of the University.

(2) The firut Vice-Chancellor.shall be appointed by the Chancellor on the

recommendation of the Govemment and tbereafter a person as the Vice-
Chancellor shall be appointed by the Chanceltor recommended unanimously or
recommended by a majority of members of i-search committ€c, consisting of the

following members, namely:-

(i) one person nominatcd by the Chancellor-convene4 l

. (ii) one rcpresentative of the University Grants Commission;

(iii) one person nomilated by the Syndicate, who shall not be an

authority, officer, teach€r or employee of the University:

hovided that, where the search committee is unable to nominate a person,

the Chancellor shall appoint one person as the Vic€-Chancellor from among a

panel of names submitted by each member consisting of one person each.

(3) The p(rcess of prcparing sucb panel or irmishing of recommendation

shall begin at least three months bef.ore the probable date of occurrence of the

vrcancy of the Vice-C'hancellor and shall be completcd within the time limit fixed
by the Chancellor: tr

Provided thar, the Chancellor, nay as he decms fit, extend such time limit
and the lnocess of preparing a panel or finnishing of recommendation shall be

completed within a period of four months including the period so extended.

(4) The. Vice-Chancellor shall be the chief academic officer of the

Univexsity and sball not complete sixty five years of age at the time of
appointment.

(5) The Vice-Chancellor shall hold the office for a period of four years

from the date on which he enters upon his office and shall be etigible for
ieappointD€nt for one more term.
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. (6) Where the vacancy of Vice-Chancellor aris€s in any of the following
circumstanc€s, the Chancellor may appoint the Vice_Chanc,ellor of any other'University or the senior most professor recommended by the Government !o be
the Vice-Chancellor for a period not exceeding six nonths, namely:_

(i) where the search conmitt€o appointed under sub.scction (2) is
unable to recommend any name within the time limit specified by the Chanccllor;

(ii) wherc vacancy occuts in the office of the Vice-tlhancellor b€cause
of deadl rcsignation or otherwise and it cannot be fifled up convenienuy and
expeditiously in accordance with the provisions of sub.sections (2) and (3);

(iii) where the vacancy in the officc of the Vice{hancellor arises
temporarily because of leave, illness or of any other causes;

(iv) where the tenn of offrce of the Vice_Chancellor expircs;

(v) where there is any other emergency:

Provided that, the person so appointed shall cease to hold such office
on the date on which the Vice-Chancellor resumes office.

(7) The salary payable to, and ofher conditions of service of, the Vice-
Cbancellor shall be such as may be prescribed by Statutes.

(8) Such sumptuary. allowance as the Govemment tnay approve ftom tine
to time or as prescribed by Statutes, shall be placed at the disposal of the Vice_
Clnncellor.

(9) The Vice-Chancellor may, by writing under his hand ad&essed to the
Chancellor, after giving one month's noticc to the Chancellor resign from his
office and shall cease to hold tlat office on acceptance of tbe resignation by the
Chancellor or oi the date of expiry of the said notice period, whichever is earlier.

12. Powerx and duties of the Vice-Chancellor.-{1) The Vice_Chancellor
shall be the principal executive and chief acadomic officer of the Udversity and
shall have supervision and control of the University and shall give eff€ct to the
decisions of the authorities, bodies and various councits of the University.

(2) The Vice-Chancellor shall be the ex-offrcio Mbmber Secaetary of the
Senate of the University nd tlp ex-ofrjcio Chairman of tjle Syndicate, the
Academic Council, the Finance Council aad the Cyber Council.
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(3) The !'ice-Chancellor shall have the power to convene meetings of

any of th€ authorities, bodies or various councils, as and when he considers that

such meeting is necessary.

(4) It shall be tbe duty of the Vice-Chancellor to ensure that the actions

of the University are carried out in accordance with the provisions of this Act, . 
. 

.

Statutes, Ordinances atrd Regulalions made thercunder and that the derisions or

procceding of the autlorities, bodies and various councils are not inconsistent with

this Act aDd Statutes, Ordinances or Regulations made thereunder.

(5) If then: are reasonable grounds for the Vice4hancellor to believe that

there is an emergency wbich rcquires immediate action to be taken, he shall, take

suoh action as he drinks necessary, and shall, as soon as may be, report in writing,

the grounds for the emergency and the action taken by him, to such authority,

body or various co,uncils which, in the ordinary course, would have dealt with the

matier for de€ision itr its next me€ting.

(6) The rr'ice-Chsncellor shall appoint leachers and employees of the

University in such manner as may be prcscribed by Statutes:

Provided that, subj€ct to lhe approval of the Syndicate, the Vice-Chancellor

shall have the power to make temporary appointment !o any post

' (7) The . Vice-Chancellor shall be the disciplinary authority of the

teachers and employees of the University

. (8) The Vice-Chancellor shall have the fnancial power to make

expenditur€ subjeclt to the limit fired by Statutes.

(9) As rhe Chairyerson of the authorities or bodies or various councils of :

lhe University, thr: Vice-Chancellor shall have, subject to the approval of the

Syndicate, the power to suspend a member from the meeting of the authority,

body or various councils for obstructing or stalling the proceedings or for

indutging in behaviours unbecoming of a member.
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O0) Subject to the provisions of Slatrrtes and Ordinances, the Vicc-

Chancellor shall have the power to suspe.nd, discharge, dismiss or otberwise take

any disciplinary action against tlle officers, teach€ts and employees of die

University after giving them reasonable opportrrnity to d€fend tlet parl

(11) The Vice-Chancellor shall appoint the members of all bodies and

various councils in accordance with Statutcs, unle$s sp€cified in this Act.

' (12) The Vice{hancellor shall place a report before the Seaate and

Syndicate relating !o the activities of the University periodically as provided by

Statutes.

. (13) The Vice{hancellq shall exercise such other powers and perfcm

such other dutigs as may be conferred upon the Vice-Chancellor by or under this

Act and Statut€s,

(14) The Vicc{hancellor may delegate to any offic€r of the University

- for exercising or perfonning any or all of the powers or duties vested upon hirn

under this Act and Ststutes rnade thereunder tempcarily iri such occasions and in

such manner as may be prescribed by Statutes.

(19 When the vacancy occurs in the office of ihe Vice-Chancellor

Emporarily or the t€mporary absence of the Vice-Chancellor, the Chancefor sball

havc the power to make nec€ssary arrangements for exercising powers and

performing duties of the Vice'Chmcellor.

13. Appoianrent, powqs and duies of the Pro-Vice-Chancellu.1D ttrc
Syndicatc shall appoint a person recornmended by the vice-Chancellor as Pro-

Vice-Chancellor as provided in this Act and Statutes and he shall be a whoie

time salaried officer of thc University:

Provi&d thaf thc first Pro-Vice{hancellor shall be appointed by the

Government on the basis of such conditions deJermined by the Govemrnenl

(2) No person who is more than sixty years of age at the time of

appointrnent shall be appointed as the Pro-Yice-Chancellor.

' l!5t2t021.
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. {3) The lern of appointrnent of the pro.Vice-Chanc€llor shall be for aperiod of four years and if f
provisionorthissec*"".#'*il;H*;:T.l?ITTL:":fi ,.."

Provided thal the term of office of the pro_Vice_Chancellor shall be co_t€rminus with the t€rn of offrce of the Vice{hancellor.

(4) The salary and other conditions of service of tle pro.Vice_Chancellor
shall be as may be prescribed by Statuf€s.

(5) The powen and duties of the ho_Vice_Chanc.ellor shall be as may beassigned to him by the Vice_Chancellor from time to time.

14. Appoinanent, powe* and duties of the Registrarl l) The Registrar
shall be a whole tirne salaried officcr of the Universiti and slrall'be appointed byrhe Syndicate for a period of four years from the dale on which he enErs uponhis office or till he completes tbe age of fifty_six years, whichever is eadier and

. on such terms and conditions as:may be prescribed by Sta le.s:

thc basis of the conditions deterrnined by the Govemment. 
' 

-

(2) 
The prrson appointed as Registrar shall be cligible for reappointnent

for one more period subject to the proyisions in sub_section (l).
(3) The R€gistrar shall be the secretary of the Syndicate:' 

Provided that, he shall not be a member of the Slmdicate.

(4) Subject to the decisions of the authorities of the University, the
Registrar shalt have the power to enier into agre€ments, sign documents antl
anthenticat€ records on behalf of the Univeaity.

(t Suits by or against the University shall be instituted by or against the
Registrar.

(O T6e Registrar shall be the custodian of records, common sea.l and
such other properties of the University.
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(7) The Registar shall prepare and update the Handbook of rle Statutes,

Ordinanccs and Regulations approved by the University from time to time and
make it available to all the rcspective members of the authorities and officers of
the University.

(8) The Regishar shall exercise such powers and perform such duties
' under this Act or as may be prescribed by Stafutes made ther€under or assigned to

him, from time to time, by tbe Vice-Chancellor.

15. Appointnenl lnwen and duties of thc Finance Officcr- (l) The
Finance Officer shall be a whole time isalaried of{icer of the University and shall
be appointed by thc Syndicate for a period of four years from the datc on which
he enters upon his offrce or till he comple0es the age of fifty-six years, whichever
is earlier and on such terms and conditions as may be pniscribed by Statutes:

hovided thaL the fiIst Finance Officer. shall be.appointed by the
Govcmment on the basis of the conditiols detemfned by fte Government.

(2) The person appoinrcd as Finance Officer shall be etigible for
ieappointrnent for one more period subject to tlic provisions in sub-section (l),

(3) The Financc Officer shall be the secretary of the Finance Council of
lhe University:

Provided that, he shdl not be a member of lhe Finance Council.

(4) The Finance Offrcer shall exercise such powers and perfo. rm such

duties under this Act or as may be prescribe.d by Statutes made thereunder or
assigDed to him, from time to time, by the Vice-Chancellor.

16. Awoinanent, powen and duties of the Contoller of Exaninatiots,=11)
Th€ Controller of Exarninations shall bp a whole time salaried offrcer of lhe

University and shall be appointed by the Syndicate for a period of four years from
the date on which.he ent€$ upoq his offrqp or till he completes the age of fifty-six
years, whichever is earlier and on such tenns and conditions as may be prescribed

by Stabtes:



1B

Provided thal the frrst Contsoll€r of Examinations shall be appointcd by the
Governmgnt on the basis of the conditions determined by the Govdnment.

(2) The person appoinled as Controllcr of Examinations shalt be

eligible for reappointnent for ole morc period subject !o the provisions

in sub-section ( l).

(3) The Conboller 'of Examinations shsll exercise such power$ and
pcrform such duties under this Act or as may be prescribed by Staurtes made

thercunder or assigned to him, ftom time to time, by the Vice_Chancellor.

17. Appoi tnent Inwe-rc utd duties of the Cyber Contro[ek<1,) Tlne

Cyber Controller shall be a whole time salaried offrcer of the University and shall
bc appointed by fte Syndicate fu a period of four years from the date on which
be ent€rs upon his office or till he completes the age of fifty-six years, whichever

is eadier and on such tcrrns and conditions as may be prescribed by Srafirtas;

Provided thar, the first Cyber Controller shall be appoint€d by th€
Government on the basis of the conditiods detemfned by the Goiprnment

(2) The person ap;rointed as Cyber Controller shall be eligible for
resppointment for one more period subject to the provisions in sub-section (I).

(3) The Cyber Controller shall exercise such powers and perform such

duties undcr this Act or as may be prescribed by Statules made thereunder m
assigned to him, from time to time, by the Vice-Chancellor.

18, Appoindnant, powen and duties ot the Directots of Regional
entus,-<l') There shall be four Regional Centres of the University for academic
purposes in four cenEes as det€rmined by the Government on the recommendation
of the University. .

(2) Bvery Regional Cenre shall have a Director,
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(3) The Syndicate shall appoint a person as fte Director of the Regional

Centre as may be prescribed by Statutes and he shall be a whole time officer of

the University:

. Provided that, the first Director in the Regional Centres shall be appointed

by thb Government ftom the Universilies established in the State by an Act of the

State or teachers from the Gowmnieni oriided Colleges on deputation basis'

(4) Tbe term of service of the Director in the Regional Cenke shall be

equal to the term of service of teachers of the University.

( t The pow€rs, duties, salary and conditions of service of Dircctor of the

Regional C€ntre shall be as may be prescribed by Statutes.

19. Other officers.---The appointing authority, method of appointment' salary

and conditions of service, powers and duties of other officers of the University

shall be as may be pre.scribed by Statutes.

CHAPTER 4

AUTHORITIES OF TI{E UNTVERSITY

ZO. Autttuiies of the UniYe$ity.--fl1e following shall be the Authorities

of the University, namely:- ..'
(i) The Senate;

(ii) The Syndicate;

(iii) The Acade mic Council;

(iv) The Finance Council;

(v) The Cyber Council;

(vi) The Board of School of Studiesi and

such other bodies of the University as may be desiSDat€d by Statute6 to be the

authorities of the Urive$ity.
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21. The Senatc,-T\e Senate shall consist of the following members, 
/

namely:-

Ex-officio Menbts:

(i) the Chanceltor;

(ii) I'he Pro-Chancellor;

(iii) flheVice-Chanceflor;

_ (iv) 'lhe Secretary !o Government in_charge of the Higher Education
Department or an officer trot below the rank of a Joiit S*".rrry; covemment
authorised by him;

- 
(v) 'Ihe Secretary to Government in_charge of the Filance

D€partment or at offrcer not below the rank of a foint Secietary to Covernment
authorised by him;

(vi) The secretary to Government in-charge of the General Btucatiorr
Depaflrnent or an offic€r not below tlle rank of a Joiit S""r"tury to Government
authorised by him;

(vii) The Secretary to Covernment in_charge of the labour and Skills
DePartment or an ofljcer not below the renk nf " ,^,., o-^*.^_, .^
authorised by him; 

rw the rank of a Joint secr€tary to Gover:rment

(viii) The Secretary to Government iFcharge of the Blectonics and
Information Technology Deparrnent or an offrcer not below the rant of a Joint
SecretarJ. !o Govermment authorised by him;

_ (ix) One member, proposed by the Syndicate or Syndicate of all
Universities in the State;

, (x) One member, proposed by the Syndicatc of Higher Blucarion
. Council;

(xi) The Pro-Vice-Chancellor;

(xii) lhe Direclor of Collegiatc Education;

(xiii) 'Ihe Director of Technical Education:
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itin) tt"ua of l.rUour Department;

(xv) The Dir€ctors of Regional Centes;

(xvi) The Head of Scbml of Srudies.

Nominated Members:

, (i) Six eminent persons, nominated by the Government from the
fields of education, industry, agriculture, labour, itrformation technology, art,
literahue, culture and sports, of whom one shall be fron the S,:heduled Caste or

' Schedul€d Tribes and one shall be a womau

(ii) Three eminent persons nominated by rhe Chancellor ftom the

field of higher education;

(iiij One person each, nomixaled by rhe Govemment from among the

teachers in regular servicc, employees and register€d students of the University.

' 22. Reconstiution of the Senate-{t) The Senate shall be reconstituled in
every fouf years.

(2) The term of office of members of the Sen4te ottrer than ex-officio
members shall be co-terminus with the term of the Senate.

(3) Any person who becomes a member of the Senate by virtue of his
. office shall ceased to be a rnember of the same on.tcrmination of such office:

. Provided that, the authority concerned may nominaie a pr:rson in lieu of I
member so relieved from the Semte.

. (4) Where the vacancy of a nqniinated member occuls prior to the

reconstitution of the Senatc, the authority concerned shall nominate a person to
such vacancy: :r

Provided that, the term of office of a inember so nominaGd shall be for the
. r€maining period of the term of offipe of the member in whose place he has been

nominated.



(g The Vice-Chancellor shall take sleps to rcaonstitute the Senate, tbre€

months prior to tle expiration ofthe tcrm of the Senale. 
:

(6) The Urriversity shall, by notification constihrte the Senate.

(7) A member of the Senate sball be eligibte for allowances as may be

prescribed by Starutes.

23. Metiags of the Senatc.4l) The Senale shall meet once ia a year:

hovided fhat, the Chancellor sbalt have the authority to convene

a meeting of the Senate at any time.

(2) The Vice-Chancellor shall, in consultation with the Ctancellor,
convene ttre meeting of the Senat€.

(3) The Chancellor shall preside over the meeting of th€ Seoaie:

hovided riat, in the absence of the Chancellor, the pro_Chancellor shall
preside over the meeting with the peir4ission of the Chaocellor.

(4) The quorum for a meeting of the Senate shall be one tlird of its toral

inembers:

Provided that, ,u"h quo-- shall not be required for convocation of the

University or a meeting of the Senate held for the purpose of confening dcgrees,

titles or other academic distinctions.

(t The F,rcc€dures of rhe meeting of the Senale shall be as may be

prescribedby Stahrtes.

24. Powers and duties of the Senee.-T'lg, Senate shall be the sovereign

auttrority of the Univenity. The Senatc shall give advise required for fomutating
policy of the Univ€rsity. The other powere and duties of the Senate shall be as

may be prescribed by Sratutes.

22
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25. Tho Syndicaa.--ftte Syndicate shall consist of the following members,

namely:-

Ex-officio Membas: '

(i) The Vice-Chancellor; :

(ii) The Sccretary to Governinent in-charge of the Higher Edrcation

' Departrnent or an officgr not below the rank of a Joint Secretary to Govemment

nominated by him;

, (iii) The Secretary to Government in-charge of the Finance

Depa$ment or an officcr not below the rank of a Joint Secretary to Govemment

nominated by him;

. (iv) The Pro-Vice{hancellor;

Noninatd Members:

(i) orre person nominated by the Vice{hancellor ftom among the

Heads of School of Studies as may te prescribed by Sta$tcsi

(ii) Eight eminent persons nominated by the Govemment from the

field of higher education, labour anLd indusry, of whom one shall be ftom the

Scheduled Caste or Schcduled Triberr and one shall be a woman.

26. Rpconstintion af the Syhdicatal l) The Syndicate shall be

reconstituted in every four years.

(2) The term of office of the membcrs of the Syndicate other than

, ex-officio membrs strall be co-terminus with the term of the Syndicate.

(3) A person who has become a member of the Syndicatp by virtue ofhis

. office shall cease. to be a member of the same on the termination of such offrce.

' (4) Where the vacancy of a nominated member occurs prior to the

reconstitution of thc Syndicate, the authority concerned shall nominate a person to r

such vacancy:

' hovided that, the temr of office of a member so nominated shall be for the

remaining period of the term of offi(€ of thc member in q/hose place he has been

' nominated

. 1r3t202r.
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(5) Thc Regisfar shafl take steps lo reconstitute the Syndicate three
months prior to expiration of its term.

(6) The University shall, by notification constitute the Syndicate.

(7) A nember of the Syndicate shall be etigible for allowances as may
bc prescriM by Staurtes.

. 27. Metings of rle Syndicale.{l) The Syndicate shall meet once in two
months:

Provided that, the Vice-Chancellor shall,have the authority , 
"onu"o" 

u '

meeting of the Syndicate at any time.

(2) The Vicc-Chancellor shall prr:side over the meetings of the
Sytrdicate;

. Provided that, i  the absence of thr: Vice-Chancello( the pro_Vice_

Chancellor shall preside ovet the mecting with the permission of the Vice-
Chanccllor.

- (3) The Registrar sha[ convene the meeting of the Syndicate at such

place, dat€ and time upon the direction of the Vice-Chancellor.

(4) The quonm for the,mceting of tll: Syndicate shall be six.

(5) The proccdures for the meeting of the Syndicate phall be as may be
prescribed by Statutes.

28. Powen and duties of t e Syndicat,s.-<1) The Syndicate shall be the
chief executive body of the Univerury.

(2) Subjcct 0o the provisions of rhis Act and Sbtures made rher€undcr,

the exccutive firnctions of thb University, including rhe general superintendence

and control over the assets, liabilities, rev€:nue and imniovable and morlable
properties of the University shall be vested in *re Syndicate.
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(3) Subject to thc provisione of tlis Act or des, Statutss or Regulations

issued thercunder, the Syndicate shall have rhe following powers, namely:-

(i) to create leaching, non-teaching, academic and ministerial posts

and to determine conditions of service, qualifrcations and method of appoinhrent

to such posts, subject to the orders issued by the Govemment from time t<i time

for the purpose of academic activitir:s of thc University;

(ii) io hold and conirot funds and movable and immovable properties

of the University;

(iii) to dir€ct for the management and conaol of all movable and

immovable properties transferred !o the University by dle Government;

(iv) to accept endownpnts, bequests, donations and movable and

immovable properties on behalf of the University;

(v) to receive funds for collaboration programm€s from for€ign

agencies subject to the rules and n:gulations of the Central Government and the

State Government in that behdf:

(vi) to make Ordinances in conformity with this Act and Statutes

made thereunder and to amend c repeal the same;

(vii) to recoglize acaclcmic institutions for courses of study and to

suspend or wilbdraw such recognitirm;

(viii) !o provide contrcl over Studentsi

(ix) to control and regulate ldmission of students to various courses

of study in Regional Centres and Strudy Centres of the University;

(x) to deternine with :regard to the awarding of degees to studcnts

subject to the provisions of this Act or rules, Stafirtes, frinances or Regulations

made thereunder;
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(xi) to.detennirc the fees payable o the University and to demand
and rcaeive such fees:

(xii) to Feparc and approve bu4get of the University subject to the
provisions in the Statutes;

(xiii) to suggest form, custody'and use of common seal of the
Univ€rsity;

(xiv) to arrange for and direct the investigation into the affairs of
Regional Centres and Study Centres and to ensure infrastuctue facility, academic
performance, acadcmic and idministrative rcsources for their efficiency and to
control and rcgulate the activities of teachers, otber academic employees, non-
teaching employees and otler employees;

(xv) to exercis€ such powers and perform duties under this Act or as
may be prescribed in Statutes or Ordinances made thereunder.

29. The Academic Councit.--ll) The Academic Council shall be rhe
principal academic body of the University rrsponsible for the mainienance of
standards of t€aching, education, training, research and examinations.

(2) The Academic Council shall consist of the folowing memb€rs,
namely:-

Ex-o[ficio Members:

(i) The Vice-Chancellor- Chaimran;

(ii) The Pro-Vice-Chancellor;

(iii) The Directors of Regional Ccntres;

(iv) One membef proposed by the m€mberS of the Syndicate of
Higher Education Council from among themselves.

Nominatod Members:

(i) Three persons each from among various categories of teachers of
the University in 

.school 
of Sfdi€s nominrlted by the Syndicate as may be

pr€scribed by Statutes;
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. (ii) Two persons selected by the Syndicate from among the nomindted

members of the Syndicate; +

(iii) Two eminent persons hominated by the Syndicate ftom distance

education freld;

(iv) Seven eminent persons from various fields nominated by the

S)mdicate on rrrommerdation of the Vice-Chancellor, of whom one shall be from
lhe Scheduled Caste-Scheduled Tribes and one shall be a woman:

Provided that, they shall not be teachers or employees of the University:

(v) One eminent person from the higher bducation field nominated

by the Chancellor.

3O. Mectings of the Academic Council.-<l) The Academic Council shall

meet once in six months as determined by the Vice-Chancellor in such place, date

and time. The Registrar shall be the S€cretary of the Academic Council and

shall convene the mectings at such place, date and time as determined by the

Vice-Chancellor. The meetings of the Academic Council shall preside over by
the Vice-Chancellor -df io th" absence of the Vice-Chancellor the Pro-Vice-
Chancellor shall preside over:

Provided that, the Vice-Chancellor may as he deems necessary convene a

meeting of the Academic Council.

(2) The quorum for tlie meeting. of the Academic Council shall be

one-third of the totd number of members.

(!D The procedures of the meeting of the Academic Council shall be as

may b€ pre.scribed by Statutes.

31. Temt of olfice of members of the Aca&mic Cbuncil,-:l\e term of
office of the nominated members of the Academic Council shall be two
consecutive academic years and the same shall tefminate at tbe end of the second

academic year. The term of office of other membcrs of the Academic -Council
shall be co-terninus with the office they hold in the University or such authority

of the Univ€rsity. The nominated members of dIe Academic Council shall be eligible

for renomination. The Regisrar shalt talie step for the reconstitution of the

Academic Council, three months prior to'the expiration of the academic year.
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32, Powen and duties of the Academic Council-T\eAcademic Council
shall have the following powers and duties subject to thq provisions of this Act
and Statutes made thereunder, namily:-

(i) to supereise academic matters of the University and m give
guidclines for teaching, education, instruction, research and raining as may Ue
necessary;

. (ii) to d€termine scheme and syllabus of various courses of study
conductcd by the University and !o examine self study materials and to approve
with or without necessary changes;

(iii) to give approval !o research tubjecrs 
"nd 

research schemes:

(iv) to prcscribe academic qualification for registering counes of
sfidy;

(v) to examine certificates, diplomas, degreeq, post gaduate degrees
and other academic distinctions of other Universities;

(vi) to determine criteria for recognition of academic institutions and
to recommend tbe Syndicate for its recognition;

(vii) to determine Study Centers and to recommend the Syndicarc for
ils recognition;

(viii) to formulate suitable projects for the academic purpose of the
Univenity and to give necessary advice io the Syndicate;

(ix) to take nocessary steps in matters of general academic int€rest
eitlts suo moto or on the rcquest of School of Studies, Syndicate, Finance
Council or Vicc-Chancellor, as the case may be;

(x) to make Regulations under the provisions of this Act and
Statutes and Ordinances made thereunder and to amend or repeal Regulations;

(xi) to exercise such other lnwers and to perform such other duties as
may be assigned to it under this Act or rules; Statutes, Ordinances or Regulations
made tbercunder.
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33. The Finance Councillll The Finance Council shall take docisions on

all financial matte$ subject to the provisions of 
-this 

Act and rules, Shtutes and

Ordinances made &ereunder and submit suggestions'

(2) The Finance Council shall consist of the following members,

namely:-

Ex-oflicio Membas:

(i) The Vice-Chancellor - Ghairman;

(ii) the Secretary to Govemment in-charge of the Higher Fducation

Department of the Govemment or an officer not below the ranL of Joint Secretlry

to Governrnent nominated by him;

(iii) The Secr€tary to Government in-charge of thc Finance

Departnent or an officer not below the rank of Joint Spcre&lry to Government

nominated by him;

(iv) The Pro Vice-Chancellor;

(v) The Finance Offi cer - Ex'officio Secretty.

Noninated Men bers:

(i) A member nominated by the Syndicate from the Senat€;

(ii) A member nominated by the Syndicate from rhe Academic

Council;

(iii) Two members selecteil by the Syndicate ftom among the

nominated members of the Syndicate'

34. Meetings of thc Finance Council.l l) The Vice-Chancellor shall preside

over the meetings of the Finance Cotrncil. The Vice-Chancellor shall direct the

Finance Offic€r to convene the rneeting of the Finance Council at such placo' date

and time as deems necessary. The quorum for the meeting shall be five'

. (2) -The Syndicate shall consider all financial matters

consideration by the Finance Council.

only aftcr

. (3) The procedures of the mceting of the Finance Council shall be as

may be prescribed by Statutes.
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35. The term of office of mem:'jrc of the Finance Co.rrcrl.-The isnn of
officc of nominated members of the Finance Council shall be two years from the
date of nomination. The term of office of members other than ex-offc.ro members
of the Finance Council shall be co-terminus with the office they hold in the
Univcrsity or such authority of the University. The Finance Officer shall take steo
to reconstitute lbe Financc Council three months prior !o the expiration of the tcmr.

36. Powen and duties of the Finance Council._Subject to the provisions of
this Act and Statutes made thereunder thb Finance Council shall have the
following powers and duties, namely:-

(i) to prepare suitable projects for the development of the University and
to submit to the Syndicate for approval;

(ii) to scrutinize the exp€nditure not included in the budget before
incuring it and submit to the Syndicate for approval;

, (iii) to examine the annual accounts and financial esdmates prepared by
the Finance Officer and submit. io the Syndicate for approval witn necessary
modifrcation;

(iv)' to determine limit of the. recurring and non-rccurring suni that may
be expended each year on the basis of the assets and income of the University and
submit to the Syndicate for approval;

(v) !o assist the Syndicate for the preparation of annual
University;

budget of the

(vi) !o exercise such powers and perform duties under this Act or rul€s.
Statutes, Ordinances or Regulations made thereunder.

37. The Cytnr Councit.ll) The Cyber Council shall preparc projects and
methods tbrough modern tecbnological methods for the manner of teaching,
examination, evaluation and declaration of result in various courses of study of the
University and with regard to the awarding of certificate, diplom4 degrec, post
graduate.d€gree and other acadeinic d.istinction, subject to the provisions of this
Act and nrles, Statutes, Ordinances and Regulations made thereunder.
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(2) The Cyber Council shall consist of the following membem,

namely:-

Ex-ofricio Memben:

(i) The Vice-Chanceltor- Chairman;

(ii) The hoVice-Chancellor.

Noninated lvlemben:

(i) The Cyber Controlier- Ex-olficioMerrbc,r Secretary;

(ii) One person nominatcd try the Vice-Chancellor from the Directcrs of

Regional Cenres;

(iii) Two persons selected by the Syndicate ftom among the norninated

members of the Syndicate;

(iv) Two experts ftom the field of information lechnology especially

related to the education nominaipd by the Syndicate on the recommendation of

the Vice-Chancellor.

38, Meetings of the Clba Council.{l) A meeting of the Cyber Council

shall be convened once in six months. The Cyber Controller shall convene the

meetings of the Cyber Council. llhe Vice-Chancellor shall preside over the

meetings of the Cyber Council:

Prcvided that, the Vice-Chancellor may direct the Cyber Contoller to

convene a meeting ofthe Cyber Council at such place, date and tine as he deems

necessary.

(2) The quorum for the mer:tin! of the Cyber Council shall be one-third

of its total number of membcrs.

(3) The procedurcs for meeting of the Cyber Council shall be as may be

prescribed by Stautes.

11y2021.
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39. The Erm of office ot nemben of he Cyber Council._Tbe term ofoffice of nominated members of
dale of nomina,ion. il; ;, H3:'J"'T-1# r"fi:J tr*:"&$:Council shall be co.tcrminus wirh the office th"y hoil i; *"'U"*"^rr, or **authority of the university. The nominated members of the cybo councrr shal be

1tgl. 
bte-for renomination. The Cyber Contoller shall take steps to reconst tutc ttreCyber Council three months prior to the expiration of the ac"O"a";;.

40. Powee and duties of the Cyber Cotncr?.{he lnwers and duties of the

!r! louncit 
shalt be as may be prcscribed Uy Sltute,s, ddin*"o *ORegulations.

. 41' schoors of satdy.-<r) There sh,at be such schools of study asdet€rmined by the University from time tc tirne and each School of Studies shallhave a Head of School of Snrdies. nach schoot ;ar;;"; ]o* a*ru,"
courses of studies in subjects relating to such school. ffre SynOi"rt lfraf uppolotHead of School of Studies in tbc manner as may be prescribed by Statutes.

(2) There shalt be the following
namelv:-

Schools of Study in the University,

(t School of Humanities and Social Scienc€:

(ii) School of Science;

(iii) School of Languages;

(iv) School of Business Shrdies and public policy;

(v) School of Communications and Information Science:

(vi) Schooi of Inlerdisciplinary and Transdisciplinary Studies;
(vii) School of Vocational *ucation and Training;
(viii) School of Law and Business Studies;

(ix) School of public Administration and policy Studies;
(x) Other Schoots c.sablished by Statures.
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(3) The headquarters of the Schools of Study shall be at the heddqua$erg

of the University.

(4) Schools of Study may be established in Regional Centes for the

academic convenience of the Universitv.

42. The Boud of School of lindies-{ l) There shall be a Board of School

of Studies for each School of Studies subject to the provisions of tiis Act and

Statutes and the Borrd of School of Shrdies shall hold supervision and control

over all academic and administrative matters of such School of Studies.

(2) The Board of School of Studies shall consist of rhe following
members, narnely:-

Ex-officio Memben:

(i) The Head of School of Snrdies- Chairman;

(i) The Head of each cours€i of study iir the Schoole of Study.

NomiaatdMombts:

(i) One person each nominated by the Vice-Chancellor from teachers of
each course of study in Schools of Study;

(ii) Five experts co-opted by the Vice-Chanceltor for the academic

assistirnce of Board of Schoot of Studies, in relation to Jarious courscs of study.

43. Metings of the Board of tbhool of Studrgr.-{l) Each Board of School

of Studies, shatl convene meeting at tiast twice in an scademic year. The Head of
School of Studie,s shall convene the meetings of the Board of School of Studics.

The Head of School of Studies or the person holding the charge of the Head shatl
preside over the meetinge of lhe Board of School of Shrdies:

Provided that, the Vice-Chancellor may direct the Head of School of Snrdies

to convene a meeting of the Board of School of Studies at such place, date and

tirne as he deems necessar;r and such meetings shall bc presided over by the Vicc-

Ctancellor.
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(2) The quorum for the meeting of the Board irf School of Studies, shall
' be one-third of its total number of members. 1'he procedures of the meeting of the

Board of School of S0rdies shall be as may br: prescribed by Statutes.

44, Term of office of the membas of the Board of Sch(r,! of Sndies.__The
term of office of the nominaled members of dre Board of School oi Shrdies shall
be two years from the date of rheir nomination. Th€ nominated members a,,d the
co-optedmembersoftheBoardofSchoolotStudiesshallbceligibIeforfunher

nomination or co-option, as the case may be.

45. Powen and duties of the Board of ,Jchcrrl of Sndies.ll) Each Board
of School of Studies shall give recommendation to the Academic Council in
respect of all academic and administrative matters including the syllabus of
courses of study, study materials, method of inskuction, model of question paper r
and method of evaluation in rclation to such School of Studies subiect !o the
ptovisions of this Act and S!aur€$,

(2) The other powers and duties of the Board of School of Studies shall
be such as may be prescribed by Statrrtes and Regulations.

46. Other authorities of he University..lt) The University may, subject to
the approval of the Senate and the Syndiiate r,stablish any other authority.

(2) The powers. and duties of.such authorities shall be as mav be
prcscriH by Statues.

CHApTER 5

APPOINIMENT OF TEACI{ERS, OFFICERS AND EMPLOYEES

47. Posts in tlre Uaivenity._(!) The Syndicaie shall cr€ab various posts
required for the beadquarters of the University, Regional Cenhe, Study Cente,
academic institution and Schml of Srudies anj n aetermine its qualification,
method of appointment and conditions of service with the approval of thc
Governrnent.



35

(2) The distance education, continuing educatiol and private tegistration

which were under the jurisdiction of the Kerala Univ€rsity' the Calicut University'

the Mahatna Gdtdhi University and the Kannur Universiry established under rhe

provisions of the Kerals University Act, 197 4 (17 of 197 4)' the Calicut University

Act, 1975 t5 of 1975), the Mahatma Gandhi University Act' 1985 (12 of 1989 aDd

the Kannur University Act, 1996 (22 of l99Q respectively shall be separatcd and

excluded ftom such Universities and bc vested and brouglt under the

jurisdictional limit of this University, The leachers, offrcers, employees' non

leaching employees and other employees in regular service of the University who

are likely to lose their post as a result of sqch vesting and jurisdictional limit asd

possess qualifrcation specifred for such poss shall have the right to pennanently

be appointed, by option, to similar posts in various categories to be created in the

University, till such date as fixed by the Syndicate, by protecting the conditiohs of

service they have been availing and enjoying il the parent Universities.

(3) The Syndicalc may aPPoint persons having qualification specified from

the Kerala University, Calicut Udversity, Mahatrna Gandlii University or Kanhur

University on deputation basis until the completion of spPointment Procedures by

option under subsection O) to fill the vacancies in various posts creat€d in lhe

University.

(4) After thc completion of appointrnent by option to Posts created in the

Uhiv€rsity, the Syndicate shall constitute a selection committee for the purpose of

making appointment to the rernaining vacant posts except the Posh to which

appointment to be made through the Kerala Public Service Commission:

Provided that, the Syndicate may, on deputation basis appoint persons

having specific qualiFrcation to any such Posts where vacancy arise.

(D The constitution of the selection committee sball be as may be

prcscribed by'statutes.

(6) The Syndicate shall make aPPointmetrts bascd on the

recommendation of the selection committee'
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(7) The qualifications, method of appointrnent, conditions of seryice of
the posts created in the Univeisity shalt be as may be prescribed by Statutes.

48. Temponry appoinhrcna in the Univenityll) The Syndicate shalt
have thc power to cr€ate necessary temporary posts for the smooth hrnctioning of
the University and to make appointments td such posis for a period of one ycar
fiom the datc of commencement of this Act.

(2) The Syndicate may fix the qualifications, method of apporntrrent and
conditions of service to such temporary posrs.

(3) Wbere such tem;nrary posts are to be createcl permanently in the
Univcrsity, approval from the Government for that shall be obtained and the
qualification, method of appointrnent and conditions of service to such posts shall
be as may be prescribed by Statutes.

CHApTER 6

STATUTES, ORDINANCES, REGULATIONS AND ORDERS

49. Srsrures.--asubject to the pmvisions of this Act, Statutes nay Fovide
for all or any of the following maners, namely:_

(i) safqry, conditions of service, powers and duties of the Vice-
Chancellor;

(ii) sppointment, method of appoinftlent, qualifications, conditions of
service, powers and duties of ho_Vice-Chancellor, Registrar, Head of School of
Studies, Financ€ Officer, Contoller of Examinations, other officers, teachers,
academic employees, non-teaching employees and other employees of thc
University;

(iii) serl{ce, disciplinc, dispute, pension, providenr fund and insurance of
officsrs, teachers, acadcmic employees, non-teaching employees and other
employees of tbe Universiry;

(iv) constitution, powers and duties of the authorities of the university
not exprcssly provided in this Act:
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' (v) procedure for appointnent, selection, nomination and co-option of
members of the authorities, bodies or various councils of the University and all
such other matters, relating to these althorities, bodies or various councils, as may

be necessary or desirable;

(vi) manner of filling vacancics arnong members of aoy authorities,

bodies or various councils unless othenyise specifred in this Act;

(vii) provisions for disqualifying members of the authorities, bodies or
various councils of the University;

(viii) recognition, suspension and cancellation of academic institutions;

(ix) manner of award.ing certificates, diplomas, degrees, post graduate

degrees, titles, research degrees and other academic distinctions and fq
conducting conv@ation;

(x) any matler as may be prescrtbed by Statutes or which is necessary ro

give effect to the ppvisions of this Act.

5O. Mue for making Satua;s.- (1) NotwitlstandinS anything containcd

in this Act, th€ Government shalt mat-e the First Statut€s of the Univ€rsity.

(2) The Syndicate may, from time to time, make new or additional .

Statutes and may amand or repeal Stabtes refen€d to in sub-section (l):

Provided that, the Syndicate shall not propose the draft of a Statuie 6 of an

amendment to a Statute affecling the status, tr owers or constitution of any

authority of the Univcrsity until such authority has been given an opportunity of
expressing an opinion upon the proposal and any opinion so expressed shall be in

writing and the same shall be considercd by the Syndicate.

(3) Every Sta$te passed by the Syndicitc chall be submitted to the

Chancellor who may give or withhold his assont lhereto, or send it back to the

Syndicate for neconsidcration.

(4) No Statute passed by the Syndicate shall be valid or shall come into.
force until assented to, by the Chanc€llor.

I
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51. Ordinances.-lL) Notwitlstanding anything conrained in this Act, the
Vice-Chancellor shall make the First Ordinances.of the University with the
previous sanction of the GovernmenL

(2) Tho Syndicate may amend oi.repeal the Ordinances rcferred to in sub.
scction (l).

(3) Subject to the mnditions prescribed by or under this Act, the

Syndicae may rnake Ordinances, for all or any of the following rntt€rs, namely:-

(i) provisions under which studenrs shall be admitt€d to courses of
study and to the examinations of the University and eligibility for the award of
c€rtificate, diploma, degree, post graduate degree, iesearch degree and other
academic distinction:

(ii) fees for enroLnent of students for dteDding such cours€s of study
conducted by the Univenity and for admission to examinations for certificaies,
diplomas, degrees, post-graduate degrees, research degrees and other academic

distinctions, and for regisfation of graduat€s and any other type of fces;

(iii) the provisions govemin$ the appoinunent, powers and duties of
examiners;

(iv) the conduct of examinations and other t€srs and the manner in
which the candidatej may be assessed or examined by the examiners;

. (v) the mode of execution of contracts or agreements by or bn behalf
lhe University;

(vi) all other matters which, by or under this Act or Statutes arc ro be,
or may be, provided by Ordinances;

(vii) generally, all matters which in the opinion of the Syndicate,
necessary for the exercise of the powers conferrid or performance of duties on any
authority, body or various cou:ncils of ibe University under this Act or Statutes.
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52. fuedure for making Odinanes.-The Syndicate may make, amcnd or

repeal Ordinances in the manner hereinafter provided, namely:-

(i) no Ordinances concerniag matters refened to in section 51 or any othcr

.matter comected with the maitrtenance of the standard of teaching or

examinations in the University, shall be made by the Syndicate unless a draft

thermf has been considered by the Academic Council;

(ii) the Syndicate shall not, have the porver to amcnd any draft proposed

by tha Academic Council undcr clause (i) above mentimed:

hovided that, the Syndicate may rEturn it to the Academic Council fc
rcconsideration, in part or'in whole together with any amendments which thc

Syndicate may suggest.

(iii) All frinancts made by the Syndicate shall have effect from

such date as it may dirscL All Ordinances shall be submified to thc Chanc€llor for

information. The Chancellor shall have the power to direct the Syndicate within

four weeks of the rcceipt of the Ordinanc€s, to suspend its operation and hc shall,

as Boon as possible, inform the Syndicate of his objection to it. He may, after

rcceiving the comments of the Syndicate either withdraw the order suspending the

ftinances or disallow the Ordinances and his decision shall be final.

' 53. Regulations.{1) Subject to the provisions of this Act and the rules,

Stabrt€s and frinances made ihercunder, the Academic Council may make

rcgulations in the manner prcscribed by Stahtes, providing for all or any of the

following matters, namely:-

(i) scheme and syllabus of course of study, preparation of eelf snrdy

maErials and conduct of exaninatidns;

t|st202t.
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(il) numbcr of actual days of leaching for course of study,

holidays, vacation and academic period;

(iii) reognition of exarfnations, certificares, diplomas, degrees, poslgraduate

degrces, rcsearch degrees and other academic distinctions of other Universities as

equivalent to the examinations, certificat€s, diplomas, degrees, post-graduate

degrees, rcsearch degrees and other academic distinctions of this Universrty;

(iv) all other matters which under the provisions of this Act and Slanrtes

and Orrdinances made thercunder are to be, or may be, prescribed by the

Regulations.

(2) All Regulations made under this Act shall have effect hom such

date as the Academic Council may direct, but each Regulation so made shal be

reported before the Syndicate in its succeeding meeting.

54.'Orderc.-Any authority or bodies shal have the power to make orders

not inconsistent with this Act and rules, Statutes,,Ordinances or Regulations made

thereunder for the working and guidance of a[ the bodies constituted under the

provisions of this Act and rules, Statutesand Regulations made thereunder and for
regu.lating the procedure and conduct of business of the meetings of any authority

of the University.

55. Pubtication in the Gazette.-All Stat|Iles, Ordinances and Regulations

made under this Act shalt be published by rhe University in the Gazette.
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CHAPTER 7

FINANCE

56. The Univenity Fund-.D One consolidated fund by name " the Srec

Narayanaguru OPen University Fund " shall be constituted for the University and

shatl be utilised for the purposes laid down and in the rnanner provided in rhis Act

and Statutes, Ordinances and Orders made thereundcr'

(2) The following shal b€ credited to the University Fund' namely--

(D all income, grants, or loans received ftom the Government' the

Gov€rnment of India, Univetsity Grants Comnission and ftom other agetcies of

the Government;

(ii) all gift items, donations, endowrnents or other miscellaneous

receipts made by PriYate p€rson' institution, public trust or private bust;

(iii) all incomes, fees and all income such as r€nt$ and profit9

derived from ptoperties and funds vested in the University;

(iv) amount borrowed by the University;

(v) all amount received from any other source'

(3) All moneys in the University Fund shall be depositd in Governm€nt

reasury or State Bank of India or its subsidiaries within such limit as may be

ixed by the syndicate'

(4) The University may invest such Pa(t of the mon€y in the University

Fund, as it may deem fi! in Govemment securities or securities guaranteed by the

Govemment of India.

(O The custody of the University Fund, the payment of money thErein'

the withdrawal of money thereftom and all other ancillary matters shall be

regulated by Statutes and Ordinances made in that behalf'

(6) The University Futrd shal be used towards mecting the expenscs of

the University including expenses incuned in the exercisq of it8 powds and

discharge of its duties under this Act



42

57' Budget-<l) The annuar budget estimates arong with lhe financial
statements of the University for ensuing financial year shall be approved by thc
Syndicare.

(2) The copies of financial estimate or st&tements as approved by the
Syndicate shall be forwarded to the Govemment.

(3) The financiat year of the University shall be same as that applicable
!o the Govemment.

58. Annual acd,Dnai-(l) The annual accounts of the Universlty shall b€
prepaied by the Finance Officer under the direction of the Syndicate and shall
submit it !o the Goverffnent for audit purposes.

(2) Thc Syndicate, shall publish the annual accounts together with the
annuel report thereon and copics of such accoutrts and audit r€port shall be
6ubmitted to the GoverD.men t.

(3) The Govemment slull appoint audiiors to conduct the audit of
accounts of the University and the institutious under the managemenl of the
University at regular intervals.

141 thc runOs Ueing received by the University through sourc.es other than
the Govcrnment, shall be subject !o audit as may be prcscribed by the funding
agency concem€d.

(5) The auditor shall maintain continuous aud.it of the accoimts of the
university and nay, after giving due intimation, conduct locar audit of anv
institution under the management of the University.

(Q The University shall bear the expei:ses of the audit as txed by the
Govemment.

(7) After completiirg the aud.it for a year or for any shon period or for any
hansaction or series of Fansactions, the auditor sh:i sent I report to the
University and a copy therecif to the Government.
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(8) The Uriiversity shall place the annual accounts togethef, with lhc audit

report thereon before the Syndicarc and after receiving the approval of thc

Syndicate, the same shall bc submitted to the Gov€rnment on or before the first

day of March of the sucr€cding Year.

(9) Immediately on receiPt of the atrnual rePort under sub-section (8)' the

Govemment shall, cause the sam€ to be laid on the Table of the Legislativc

Assembly, if it is in session, and if it is not in session, it shall be caus€d to bc laid

in the next session immediately following the receipt of such srcounts'

(10) The auditor shatl, in the r€port undor sub-section (7) $P€cifically state

all cases of irregular, ilbgal or imProper' expendinre or of failure lo r@ov€r

money or other property due to the University or of a loss of waste of m@€!t d'

other property thereof caused by neglect or misconduct of thc offic€r$ ad

authorities of the UnivcrsitY.

(11) The auditor shall also rcport on any other matttr rckted to tbc

accounts of thc Univ€rsity as may be requl€d by the Gov€trm€xrt

(12') The University shall forthwith rectiry any deftct c iregularity

pointed out by the auditor and report tbe action takea to tbe Gov€tnrent'

59. Annual Report--i.D The annual report of the llnivenity shall bc

prepared by the Registrar, as instructed by the Syndicarc, and it shall include'

among other things, the academic activities undertaken and implcnented by

the University in the current year and shall be submitted t': the Syndicate for

approval.

(2) The copy of annual report approved by the Syndicate shall be

submitted to the Govemment and caus€d the same to be laid on the Table of thc

Legislative Assenrbly, if it is in session, and if it is not in session aft€r the r€ceipt

of such annual report, it shall be caused to be laid in the next session immedidely

following.

(3) Copy of the annual report approved by the Syndicate shfll bc

submitt€d to the Chanc€llor.
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CHAPTER 8

. 
MSCELLANEOUS

60. Powet to make Rgles.-<l) The Govemment may, by notification in
the gezetic, make rules to carry out the provisiotrs of this A,:1.

(2) Every rule made under this Act shall be,laid, as soon as may be after
it is made, bcfore tbe lrgislative Assembly while it is in sersion for a total period
of fouteen days which may be comprised in one .session or in two successive
sessions, and if, be.fore the expiry of the scssion, in which it is so laid. or the
session immediately following, the lrgislative Assembty makes any modification
in the rule or decides tbdt the rule should not be made, the rule shall thercafter
have effect, only in such modified form or b€ of no €ffect, rs the casc may be; so
howevcr that any such modification or annulment shall be wi:hout pr€judice !o fhe
validity of anything previously done under that rule.

6L Genenl powers of tlrc Govemment.over the Uzryear0l.-_{l) Without
the prior approval of the Govemment, the University shall n( q_

(i) diveft or spend any movable or immovable pmperties earmarked
fo; any spocific purpose by the Government othei than jhat for. which it was
rec€ived:

(ii) take or implement any decision risulting in dircct or indirect
additionat financial liability to the Govemment.

(2) Where the University makes defau.lt in exercising powen| or
petfomdng duties as specified in this Act ani .rhe statutes made thercunder or
whele the Univcrsity has not exercised such powers or performed duties
adequately, thd Govemment may, by.conducting such enqlly as it may deem fit,
i6suc a direction to the University for proper excercise and lrrformance of such
powers and duties and it shall be the duf of the University to comply with sucb
direction.



45

(3) The Government shall cary out audit of the accounts of the

University or its Regional Cenfes or Snldy Crntres 6 other instit'rtions regularly

at such intervals und€r the provisions of this Act and as decm fit to thc

Gov€rnment. d

62. Power of he Govemmant to cause inspe'ction nd inquity'-1D T&
Government shall have th€ rigbt to cause an inspecrion to be made by such person

or persons as they may dfu€ct, of the University, its Regional C€trtres' Sfitdy

Cenfies, other institutions and any institution maintained ot administer€d by the

University, of the teaching and other work conducted by the Univ€rsity or und€r

its auspices and of the.conduct of any other function of the University and b
cause m inquiry to d nade in respect of any matter conn€tt€d with the

administration and finance of the University'

(2) The Government shall, before causbg an inspoction or inquiry to bc

madc under sub-section (l), give notice in writing to the Vica4hancellor of thcir

intention to ca:use an inspection or inquiry !o be made and thc Vice-Ctanccllor

shall be entitted to appoint a rcpresentative of the University who shall have the

right to be prcsent and to be hEard at tuch inspection or i4uiry'

(3) The Governnrent shall cornmunicate to the Univcrsity' the views of

theGovernmentwithreferencetotheEsultsofsuchinslrctionorinquiryand
may after ascertaining the opiirion thereon of the University' advise the University

upon lhe action to be taken and fix a tfune limit for taking such action'

(4) The University 3.hall, within the time limit so fixd repmt to .the

Government the action which has been taken or is proposed to be taken on tbe

advice tendercd by the Govenlment.

(t The Govemmert may, where action has not been taken by the

Univenity to the satisfaction of the Governnent within the tirne limit frx€4 aftcr

considering any explanation fumished or representation made by the Univ€rsity'

issue such directions to the Udiversity as ttey may think fiL

(O The University shall either comply with the dir€ctions issued by thc

Government urder sub-section (D or placc the matter before the Chancellor fc
his orders and the orders issued by the Chanc'ellor shall be final'
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(7) Notwitl$randing anything contained ir sub-sections (1) to (e, if at any
time the Government are of the opinion that the affairs of the University are not
managed in ftrtherance of the objects of the University or in accordance with the
pmvisions of lhis Act, Statutes, Ordinances and Regulations, or that special
measuxes arc noocsse4/ !o r€alisc the objects of the university effectively; the
Gov€rnm€nt may indicatr to thc University any mater in regard to which &ey
dcsire an explanation and call upon the U:rivemity to oTer such explanation within
such timc as may be sFcified by the Goiirnment.

(8) If the University fails to offer any exphnation wirhin the time
specifred under sub-section (7) or offers an explanatigl which in rhe opinion of
rhe Government is unsatisfactory, the Govemment may issue such in$ructrons as
appear to them to be necessar;r or desirable in the circumsances of the case.

(9) The Uaivenity shall either mmply with the :rstruction issued by the
Gov€rtrment wrder sub.section (8) or plage the matter b:fore the Chancellor for
his ord€rs and fte orders issued by the Chanccllor shall be rinal.

(10) Ihe University shall furnish such information re.ating to the
administation of fhc University as the Gov€rnment may r€quirc.

63. Removal of difficulties.-Wherc any difficulty arises in gi/ing effect to
the provisions of this Act, thc Government may, by ordo published in ttr e gazlj.ttE,
do anything, which it 

'nay 
consider neiessary or deems fit and no: inconsistent

with tie provisions of this Acg for the purpose of removing such dif6culty:

Providecl thal no such order shall be issued under this section after the
expiry of three years from the date of commencement of this Act.

64. Apryval of cutificates, dcgrEes, Ir,st gradta? degees,
turcarch dege.cs and oiher academic distinctions awarded bv the
Ilnivenity.-7a" University sha|l make declaration as rray be ,"""r.rry in
raspect of dre equivalency of I c€rtificat€; diplom4 ddgree, post graduate dcgree,
rcsearch degree or other academic distirction duly obtained by a student after
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r€gistering in any course of study and on completion of such course of study

conducted by .this University under the provisions of this Act 8nd rules, Statutes,

Ordinances and Regulations made thereunde-r, with a course of study conducted by

any University established by law rnd conducted courses of study in a regular

system. Such declaration shall be considercd as an approval for higher education,

employment or skill by the Government or oth€r institutions.

65, Residene of stadelrs-iStudents shall reside in accommodations

maintained by the University or which have been approved by the University for
the study of students subject to such conditions as may be prescribcd by Statules.

66. Duties of authorities-{l) It shall be the duty of every authority or body
or offrcer of the University to ensuaa that the interests of the University are duly
safeguarded.

(2) ff it is found that a damage or loss has been caused !o the University
by any action on the part of atry authority or body or offrcer of the University not
in confimity with the provisions of !:his Act, Stairtes, Oldinances or Regulations,

made thereunder excqrt wh€n done in good faith, or any failure so as to act in
confirmity thereof, by wilfrrl neglect or default on it or his parl such damage or
loss shall bc liable to be recovered fi'om the authority or body or from the officer
mncerned, as the case may be, jc'intly or severally, in accordance with the

procedure prcscribed by Statutes.

67. Chancellor to decide disputes,-lf any question arises regarding the

interpretation of this Act or any Statutes, Ordinarc€s or Regulations as to whether

a penon who has been duly appointe,l or nominated or co-opted is entided to be a

rnember of any authority or body of the University, the matter may be refene{ on

petftion by the person direcdy affectr:d or authority or body or suo motu by the

Vice-Chancellor to the Chancellor, r'ho shall after taking such advice as deemed

necessary, decide the question in oonsultation with the Govemment and such

dccision shall be final.

68. Protectiut of acts done in gmd faith-Nl acts done or orders passed in
good faith by the Univcrsity or any of its olficers, authorities or bodies shall,

subje.t to the other provisione of this Acl be ftral and accordingly no suit or other

115/202r.
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legal procecdings shall be instiuted against or maintained or oamages claimedfrom the University or is offrcers, authoridiei o, UoOies for anyfting done ororders passed, or purporting no hav€ becn don" o. p^..d 
-i, 

gooc raitb and inpursuance of the provisions of this Act and Statu(es, Ordinao""l _a Regulationsmade thereunder.

^. . .69, _h,yguUo, of porer._-rSubject trJ the prcvisions of this Act andStatules, Ordinances and Regulations made thereunder an, 
"m"* or *,rr"rir, 

",the Univenity may, by order, delegate any of it* ;*;,-;t the power tomake Statulcs, ordinances end Regulaiions ro _y d", offi";; authoriry of rheUniversity subject to the condir
or. the powers * d"bs;;;:l i::*::,:T,Ifil:'H.l'i:fftr;
delegating them.

70' hrccdinge of the univenity nat b be invaridated-No rct orproceeding of the University or any aur.horiry * _y UoOy ,iaf U" Ooi*a tobe invalid at any tinc mercly on the gmund dlat,_
(i) any of the membcrs of any such authority or body are not duly ele.ted,aejointcdl nominated or co-opt€d or for any other reason are not avaifaUte to tateoffice at the time of the constitution of authority oa Uody * to oft"nd any meedngthereof or any person is a member in morc than on" 

""p_ity 
o. tf,"r" is any otherdefect in rhe constitution ther€of or thefe * on" o, aJ* "**"", rn the ofricesof memben thercof; or

(ii) there is any irregularity in tb€ pro-_edure of any such authority or bodynot affectitg the merits of the matt€r under consideration.

CHAPTER 9

TRANSITORY PROVISIONS

71. Nomination of first authotities,-TNotwithstanding anything contained inthis Acr all rhe fust authorities of ,!he University .liufi U" oorninut"A Uythe covernment aa soon as, may be afte? the d"" 
"f 

;.;;;;;;*t or rhis Actand.may be conrinued for a period of six _onnh. to. nl au," J ,uln nornruuooor.till the 
:o.nstitution 

of the said authorities in ac"orOunce Jtt, tt l'p.o"idon. ofthis Act, whichever is earlier.
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72. Matt s relating to sfifrents who arc sa yiag and ,'ho inted b sardy

tl2mugh distance education. or throuLh privatc ngisaationl l) Notwithstanding

any0ring contained in this Act or other University laws in the Statc, in thc case of
a student who intends to pursue adnrission to a course of study through diftanc€

education or through private registration on and from the date of commenc€ment

of this Act, such sfirdent shall not be, given admission to such courses of study in
any other University other than the Univer|ity established by this Act:

Provided thst, where a stuclent has registered in a course of sfirdy for
c€rtificate, diploma, degree, post Faduate degrcc, rcscarch degree or other

academic distinction in any University cstlblished in the Statc, such student shall

have the right to appar for the exam.ination of the University concerned and if he

qualifies such examination, shall have the right to obtain certificate, diplome,

degree, post graduate degree, research degree or other academic distinction, 8s the

case may be, of the University concerned-

(2) Notwithstanding anythrng contained in this Act or Stltutcs or
Regulirtions made thereunder, in ther case of a shrdent who has registered for a

coursc of study and afe continuing the study through distance education or private

rcgistration in any University in the State immediately prior to thc dstc of
commencement of this Act, the University concerned shall have the responsibility

to make arrangemants for the mmpletion of study on the basis of the laws

applicable o the University concerned.

73. Transitional hovisions,--{L) It .shall be the duty of the first
Vice-Chancellor appointed under this Act to make arrangements for constituting

the authorities of the University within six months from the date of
commencement of this Act or such longer period not excceding two yesrs as the

Cov€rnment may, by notification dift€t.

(2) Notwithstanding anythinl; contained in this Act and until an authority

or body is duly constituted under this Act" the frrst Vice-Chanceuor may appoint

any officer or any body temporarily for six inonths or till the constin$ion of the

said authorities under the provisions of this Act, whichcver occurs earlier, for such

pcriod to exercise any powers and pedomr duties of such authorities or body.
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(3) Thc Govemment shall bmporarily or permanently erange the
movable and immovable properties roquircd t,.or tlle estalushment and functioningof thi! Univer8ity, Regional Cenaes and Study Centres from any University
establishcd by State law or from .the instirutions under the 

""'*L "f .""iUniversity, in consultation with thd Univei;ity 
"*""-J ," ,1" Uasis of suchconditions. 

...

aad Sauing.l,l) The Sr* Narayanaguru Open University
Ordinance, 2OZ0 (45 ot 2OZO) is hereby rep€aled.

_ (2) Notwithstanding such repeal, anythirig done or any action taken under
the said Ordinance shall be deemed to have b:en done or taken under this Act.

STATEMENT OF OBJESIS AND REASONS

cu'ently only three universities namdy Kerala, caticut and Kannur offer
:"d:T: pro€rarnmes tbrough rhe distanr:e education ,yr,"_ 

-_ 
the State.The Mahatna Gandhi University had stopped thd distance .ao"urion since 2015.At present approximately two lakhs students seek frigher eJucation Urrough

distance educarion in rhe Siate. The Guidelinres issuea by-the Ui.t provicles for
:nsuTg quality of higher education aquire l.Iarional Ar."rr_"n, _aAcq€ditation Council score of 3.26 out of ,4 for conducting di.tioc" eOu"ation.The Kerala, Calicut and Kannur Universitieg in the State fr"* no 

""fn.i"* .**for conducting disrancc education. In the above "ir""_r;;:-; ipecial ofncerwas appointed by the Govemment for t bmitting a report ;garding thepossibilities of estabtishing an Open Unirersity foi Oi.tun"" 
- 

"ducation. 
TheGovernment have examined the recommendations of the Special Officer andconsiders that the establishment of an Open University i. i.*i.Ul" to imparthighcr educalion thrcugh distance education and for skill development bydeviating from the educational system existing in the State, utilising moderntechnological methods in all areas of knowtedge at differcnt ievets, ffence it isdecided to set up an Open Univers,lt{_by Ure name ..Oe S."" Nuray_ugu. Op*University" with headquarters at Kot|arn.

2 As the l.egislative Assembly of the State of Kerata was not in session andthe above proposals had to be given effect to nnmediatel;: ;" ,r"" iu.r_uro*
Open University Ordinance, 2020 was promulgated Uy O" C."q*, 

"f 
Kerala on
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the 23o day of September, 2020 and the same was published in the Kerala

Gazette Extsaordinary No. 2182 dated 256 day of S€ptember, 2020 as Ordinance

No. 45 of 2020.

3. A Bill !o rcplace tlre said Ordinance by an Act of the State t eglslature

could not be introduced in, and passed by, the Kerala lrgislative Assembly during

its session which commenced on the 3l day of December, 2020 and ended on the

same day itself.

4. The Bill seeks to replace Ordinance No. 45 of 2020 by n Act of thc

State Legi slature.

FINANCIAL MEMORANDT]M

Claurp 56 of the Bill provides for dre cotrstitution of a Fund by name

"tbe Srec Narayanaguru Open University Fund'. The University Fund is
consisted with all lncomes, grants and loans received from the Central

Govemment, State Govemm€nt, University Grants Comnission and other

agencies of the Govemment and fees of the University and some other incomes

and profits of the university. Sub-ciause (6) of clausc 56 of the Bill Provides thal

the University Fund shall be used towards meeting the expenses of the univetsity

_including cxpenses incuned in the exercise of its powers and perfoming its
duties undcr this Act,

2. The teaching and non teaching employees required for the functioning of
the University can be appointed otr r€deployment basis from the study schools

for distance education of the Kerala University, the Calicut Utriversity,

lhe Mahatma Gandhi Universiy and Kannur Univ€rsity. An estirnated annual

recurring expenditure of rupees one crore sixty tbrce lokhs ffty one thousand six

hundred (1,63,51,600) as additional financial tiability is expected from the

Cbnsolidated Fund towards salary (except allowances) for the Posts which are

unavailable through redeployment. Further financial liability will be there for the

functioning of the University and for the implementation of vadous prcj€cts.

At present the non recurring expenditure required for acquisition of land for the

establishment of the Univcrsity and for the construction of building cannot be

estimated. Therefore the nori recurring expenditure that may have !o be incurred

from the Consolidated Fund of the State through this camot be accurately

estimated at this stagc.
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MEMORANDUM REGAR.DING DELEGATED LEGISLATION
Sub-clause (7) of clause 3

presoibe by statutes, ordinancof 
the Bitl seeks to empower the university to

teachins, baidns,re#:;ffiil: l:':l*il"f" maaner or conducring

**i;?rfl*iHJ"Yi:" B'r..seeks to empower the univ€r'irv to
post graduate degre",, **;;;::H*":rJfff:T;r*i:ff ,, dc;;

3. It€m (iii) of clause 6 of.the Bill se€ks to empower the Univcrsity to

[Tff":] 
Srarures the conferring of honorary O"n l. 

'""0 
.*_ **"lni"

4. Item (iv) of clause 6 of the Bill seeks to empower the UniveNity topre.scribe by Statutes lhe conditiot
diploma, degree, |l;;;;;;"jt 

to withhold' withdraw or cancel certificate,

acaderdc d;tin;n. 
_____* *gree, research degre€, honorary degree or other

5. Item (viii) of clause 6 of the Bill s€eks to- empower the University toprescribe by Staoltes thc cotrferrins
swards. _ of fellowships, schoiarships, prizes and other

**t;"tff*t:#: lH;:t 
the Bill seeks to empower the universitv to

negionar cinras, i;;;"llt-fiTT$3;Jffy" or aborishing the

**Tlrffi'":tJjffi"t"r" the Bill setks to enpower the universitv to

the various *"c."; ;; ;;;^'l"';ii1'T:,ff, T:;ff:::#fffiil;centnes. ---.v.q.v, ^EBrulru uenu.€

8. ICm (xx) of clause 6 of the Bi[ seeks to empower fte University joprescribe tbe fees and other sums payabl" r" rh" U"ir";ri;;;;;,;-"*.

*J"ttil ff#:;tH l":',*". "tl 
seeks ro empower rh€ univ€fsity io

unive6i6"r, d;;;;;r""Proval 
of those who are in service in other

eacneroroirectiror;;fir,J; :j:ft,tff;:;^ and institxtioDs as
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10. Item (xxvii) of clause 6 of rhe Bill seeks !o empower the University !o
mate Statutes, Ordinances and Regulations and to amend, modify or repeat ule
same,

11. Sub-clause (2) of clause 7 of the Bill seeks to empower the University to
make special provision for appointrnent, membership or admission for women,
those bclonging to marginalized group or backward classes or Scheduled Castc or
Scheduled Tribes.

12. Sub-clause (7) of clause 11 of the Bill soeks to empower the University to
prescribe by Statutes the salary payable to, and other conditions of seryice of tle
Vice{ban<rllor.

13. Sub.clause (8) of clause ll ofthe Bill seek oo emlnwer the University to
prescribe by Ststutes the sumptuary allowance.

14. Sub-clause (6) of clause 12 of the Bill seeks to empower the University
to prescribe by Statutes the manner of appointrnent of teachers and employees of
the Univenity..

15. Sub-clause (8) of clause 12 of the Bill seeks to empower the University
to prescrib€ by Statutes the limit of financial power of the Vice-Chanceuor.

16. Sub-clause (14) of clause 12 of the Bill seeks to empower the Univercity
to prescribe by Statutes the occasions and manner of delegation of powers and
duties vested in the Vice-Chancellor to any other officer Of tlre University
temporarily.

17. Sub-clause (4) of clause 13 of the.Bill se€ks !o empower the University
to prescribe by Statutes the salary and otfrer conditions of service of the pro_Vice-
Chancellor.

18. Sub-clause (1) of clause 14 of the Bill seeks ro emlnwer thc University lo
prcscribe by Statutes the terms atrd conditions of 4,pointment of tlre Registrar,

19. Sub-clause (8) of clause 14 of the Bill seeks !o cmpower {re University
to prescribe by Statutes the powers and duties of the Registrar.

20. Sub-clause (1) of claus€ 15 of the Bill seeks to empower the University
to prascribe by Statutes the terms and conditions of the appointrnent of th€
Finance Officer.
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21. Sub-clause (4) of clausc 15 of the Bill seeks to empower the Univeriity
to prescribe by Statutes the powers and duties of the Finance Offrcer.

22. Sub-clause (l) of clause 16 of the Bill s€eks to empower the University
to prescribe by Sta0rtes the terms and conditions of the appointment of the
Controller of Examinations.

23. Sub.clause (3) of clause 16 of tte Bill seeks to empower the Univemity
to prescribe by Statutes the powers and duties of the Controller of Examinations.

24. Sub-clause (l) of clause 17 of the BiU seeks to empower the University
to Ecscribe by Statutes the tcrms and conditions of the appoinanent of rlrc Cyber
Conuollcr.

25. Sub-clause (3) of clause 17 of the Bill seeks to empower the University
t!0 pfescribe by Statutcs the powers and duties of the Cyber Controller.

26. Sub-clause (3) of clause 18 of the Bill seeks to empower the University
to prcscribe by Statutes the manner of appointing the Director of the Regional
Centre.

27. Sub-clause ($ of clause 18 of the Bill seeks to emtrnwer the University
!o prescribe by Statutes the powers, duties, salary and conditions of service of
Director of the Regional Centre.

28. Clause 19 of the Bill seeks to empower the University to prescribe by
Statutes the appointing authority, method of appointnent, salary, conditions of'service, powers and duties of other officers of the University..

29. Sub-clause (7) of clause 22 of the Bill seeks to empower the University
to prescribe by Statutes the allowances payable to a member of the Senue.

. 30. Sub-clause (5) of clause 23 of the Bill se€ks to empower the University
to prcrcribe by Statutes the procedures of the meeting of the Senate.

3L Clause 24 o? the Bill seeks to empower the University to g€scribe by
Statutes the other powers and duties of the Senate.

32. Item (i) under the heading Nominated Members of Clause 25 of the Bill
sceks to empower the Univefsity to prescribe by Statutes the nomination of one
person from among the Heads of Schoot of Studies to the.syndicate.
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33. Sub-clause (7) of clause 26 of the Bill seeks to empower the University

to prcscribe by Statutes the allowances payable to.a member of the Syndicate.

34. Sub-clauss (5) of clause 27 oi the BiU seeks to empower the University

to prescribe by Statutes the pmc€dures for the meeting of the Syndicate.

35. Iiem (xv) of sub-clause (3) of clause 28 of the Bill seeks to empow€f, the

University to prescribe by Statutes or Ordinances the other powers and duties to

be performed by the Syndicate.

36. Item (i) under the heading nominated members of sub-clause (2) of
clause 29 of the Bill seeks to empower the University to prescribe by Statutes the

manner ofnonination of teachers of the University in School of Studies.

37. Sub-clause (3) of clause 30 of the Bill seeks to empower the University

to prescribe by Statutes the procedures of.the meeting of the Academic Council.

38. Item (iv) of clause 32 of the Sill seeks to empower the University to

prescribe by Stahrtcs the academic qualification for registering courses of study.

39. Sub-clause (3) of clause 34 of the Bill se€ks to empower the University

to prcscribe by Statut€s the procedures of the meeting of the Finance Council.

40. Sub-clause (3) of clauee 38 of the Bill seeks to cmpower the University

to prescribe by Statutqs the prccedure,s for mecting of the Cyber Council.

41. Clause 40 of the Bill seeks to empower the University to prcscribe by

Statutes, Ordinances and Regulations the powers and duties of the Cyber Council.

42. Sub-clause (1) of clause 41 of the Bill se€ks to empower the Universiry

to prescribe by Statutes the manner of appointing the Head of School of Studies.

. 43. Sub-clause (2) of clause 43 of the Bill seeks !o empower the University

to prcscribe by Statutea the procedures od the .rneeting of the Board of School of
Studies. 

\
44. Sub-clause (2) of clause 45 of the Bill seeks to empow€r the Univenity

to prescribe by Slatutes and Regulations the otler powers and duties of the Board

of school of snrdies.

11t2021.
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45. Sub-clause (2) of clause 46 of the Bill sefks to empow€r the University
to prescribe by Statutes the powers and duties of any other authority of tbe
University.

46. Sub-clause (5) of clause 47 of the gill se€ks to empower the University
to prescribe by Statutes the constitution of the seleaion committee.

47. Sub.clause (7) of clause 47 of the Bill seeks to empower the University
to prescribe by Statutes the qualifications, method of appointment, conditions of
service of the posts created in the University.

48. Sub-clause (3) of clause 4g of the Bill seeks to empower the University
to prescribe by Statutes the qualification, method of appointment and conditions of
servic€ of temporaqr posts in the University.

49. IGm (x) of clause 49 of the Bill seeks to empower the University to
prescaib€ by Statutes any rnatler for giving effect to the provisions of this Bill.

50. Sub-clause (1) of clause 50 of thc Bill se€ks !o empower the Government
to make the First Statuies of the UdveNity.

51. Sub-clause (l) of clause 51 of the Bill seeks to empower the Vice_
chancellor'to make the First Ordinsnces of the University.

52. Sub-clause (1) of clause 53 0f the Bill seeks !o empower the Academic
. Council to make regulations in the ma4ner prescribed by Statutes.

53. Clause 60 of the Bill seeks !o empower the Government to make rules,
by notification in fte Gazelte.

54. Clause 63 of the Bill seeks to empower the Government to issue order to
remove such difficulty where any difficulty arises in giving effect ;;-;" :

provisions of this Bill.

55. Clause 65 of the Bill seeks to empower the Govemment b prescribe
conditions for residing in accomodations maintained by the University or which
have been approved by the University for the study of students. ,



57

56. Sub-clause (2) of clause 66 of the Bill seeks to empower the University

to prescribe by Statutes the procedure for recovering such damage or loss ftom

any authority, body or offrcer of the Univenity for the damage or loss caused to

the University by wilfrrl neglect or defpult.

57. The matters in respect of which Rules, Statutes, Ordinances and

Regulations rnay be made, or notificitions may be issued, are matlers. of
procedurc and are of routine or administrative in nature. Further, the nrles so made

are subject to the scrutinity of lhe lrgislative Assembly. The delegation of
legislative power is, thercfore, of a normal character.

DR. K. T. JALEEL.

I
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NOTES ON CLAUSES

Clause 2.-:Ihis clauce se€h to define certain words and phrases used in the Bilt.

C/ause 3.-This clause seeks to provide for the establishment and
lncorporation of the University by name the Sree Narayanaguru Open University.

Claase 4.--:fhis cla$e seeks to provide the territorial limit of the
University.

Clause l-{his clause seeks to explain the objects of the Univenity.

Clause 6.-Tltis clause seeks to provide the powers and duties of thc I
University.

Clause Z:This clause seeks to pmvide that th€ University shall be op€n to
all classes and creeds.

C/ause 8---This clause seeks to provide that the Governor of Kerala shall be
the Chancellor of the Univenity.

Clause g.-qhrs clausc seeks o provide that the Minister in charge of
Higher Education in th€ State shall b€ the pro-Chancellor of fte University.

Clause l|.-This clause seeks to specif various officers of the University.

. Clause LL--fhis clause seeks to provide for the appointnent, term of office
etc. of lhe Vice-Chancellor of the University.

Ctause 12.-1his clause seeks to pmvid€ for the powers and duties of the' Vice -Chancellor.

Clause 13.:t\is clause seeks to provide for the appointrnen! pon eIs and r

duties of the Pro-Vice- Chancellor.

Clause 14.1'his clause s",eks to provide for the appointtnent, powers and l-
duties of the Registrar.

Clause l',--Tbis clause seeks to prcvide for the appointmeng powers and
duties of the Finance Officer.

Chuse 16.--:fhii clause seeks !o provide for the appointnnent, powers and. duties of the Controller of Examinations.
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Aause l7.-This clause seeks to provide for the appointrnent, powers and

. duties of the Cyber Controller,

Clause l8-Tbis claus€ seeks to ProYirte ftr the appointment, powers and\

duties of Directors of Regional Centes.

Ctausc 19.-T\is clause seels to providc for the appointing authority'

, method of appointment, salary, conditions of service, powers and duties of other

officers of the University.

Clause 20,--,T\is clause seeks to sp€cify various authorities of the

' uniue.sity.

Ctause 2l-lhts clause seeks to specify members of the Senate'

Ctause 22--:Ihis clause seeks to ProYide for the reconstitution of the

Senatc.

Claase 23.--Tbis clause seeks to provide for the meetings of the Senate'

Clause 24.:Ifis clause seeks to providc for the powers and duties of the

Senat€.

Ctause 25-T\is clause seeks to specify members of the Syndicate

Clause 26.--Ttris clause seeks to plovide for the reconstihrtion of the

Syndicate.

Clause 27.:t\is clause seeks !o ProYide for the meetings of the Syndicat€

t Ctarye 2&--:f\is clause seeks to Provid€ for the powers and duties of the

' 'Syndicate.

.. Clause 29.-lhis clause seeks to providc for the constitution of the
< Academic Council and its members. .

Clausc 30.1his clause seeks to provide for the nreetings of the Academic

Council.\
Clause 3L.-{his clause s€€ks to prcvide for the term of of6ce of the

members of the Academic Council'
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Clause 32.--4.ris clause secks to provide for the powers and duties of the
Academic Council.

Clause 33,--This clause seeks to provide for the constitution of the Finance
Council and its members.

Clause 34.--nxis clause seeks to provide for the meetings of the Finance
Council.

Clause i1.-This clause seeks to provide for thc term of oftice of the 1

members of the Finarce Council.

Ctause i6.--{tis clause seeks to provide for the lnwers and duties of the !

Finance Council.

Clause 37.--:lltis clause sceks to provide for the constitution of tbe Cyber
Council and specifying its membcrs.

. Clause 38f-:fhis clause seeks to provide for tle meetings of the Cyber
Council.

Clausc 39.-Thts clause sceks to pmvide for tbe tenn of office of lhe
mernbers of the Cybrr Council.

Clause 41:-Ttis clause seeks to provide for the powers and duties of the
Cybcr Council.

Clause 41.-:f\is clause seeks to provide for the constitution of the Schools
of Study.

Clause 42.-"1\is clausc seeks to provide for the constitution of the Board of
School ofStudies, ' ,

. Clause 43--llns clause seeks to proyide for the meetings of the Board of .

School ofStudies. ? '("
Clause 44.-4his clause seeks to provide for the term of offrce of the

members of the Boad of School of Shrdies.

Clause 41.--This clause seeks to prbvide for the powers and duties of thc /
Board of School of Studies.
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' Ctause 46:4his clause seeks to provide for other authorities of the
University.

Clause 47.--:l\is clause seeks to provide for the creation of various posts in
the University and its qualification, method of appoinftp t and conditions of
sery!ce.

r Clause 4&{his clause s€eks to provide for temporary appointments in the
University.

,, . CIaure 49.-Thrs clause seels to provide for the making of Statutes.

Clause S2.--'Ilis clause seeks to provide for the First Statutes of the
University and procedure for making Statutes.

Clause Sl:rfJris clause seeks to proyide for the making of Ordinances of
the Universiry.

' Clause 52.--T\1s clause seeks to.provide for the procedure for making
Ordinances.

Clause S3.-This clause secks to prorride for the making of Regulations.

Clause S4.-This clause sceks to provide for issuing orders.

Clause 55.--Thts clause se€ks to provide for the publication of Statutes,.
Ordinances and Regulations in the Gazette

Clause 56,--Ttis clause seeks to provide for the constitution of the

, University Fund.

Clausc 57.-Thts clause seeks to provide for rhe prepaLration of the annual
budget of the University.

Clause 58.--:f\is clause seeks to provide for the preparation and auditing of
annual a@ounts of the University.

Clause S9.--:fhis clause seeks to provide for the preparation of annual repoit- of the University.

Clause 60,-Tltis clause seeks to pqrvide for power !o make Rules.



Clause 61.--lltis clause sbeks to provide for the general power of the

Government over the University.

Clause 62.-This clause se€k6 to provide power of the Government for
causing inspeclion and inquiry by the GovernmonL

Clause 63.--iIhis clause seeks to provide for removal of difficulties.

Aause 64.--Tttis clause seeks to provide for the approval of the certificates,

diplomas, degrees, post graduate degees, research degrees and other academie !
distinctions awarded by the University.

Aause 65.--:this clause seeks to provide for the residence of the students. l
Clause 66.-lbis clause seeks to provide for the duties of the authorities.

CTarre 6Z-;This clause seeks to provide that the Chancellor shall decide the

disput€s r€garding qualification of persons to be appointed as membcrs of
authuity or body of University or with respect to the interpretation of Sa$tes,
Ordinances or Regulations.

Clasue 6&--:fbis clause seeks to provide for the protection of acts done in
good faith.

Clause 69.---1'his clause seeks to provide for delegation of power of the
University.

Clause 70.-I\is clause seeks to provide that the procecdings of the
University shall uot be invalidated.

Clause 71.-T\is clause seeks to provide for the nomination of all the fust
autlorities of the University.

l
Clause 72.-lhts clause seeks io provide for the matters relating to students

who are studying and who intend to study through distance education or through
privat€ regisEation !

Clause 73.-Tt:js clause seeks to provide for transitional provisions.

Clause 74.-Tbis clause seeks to provide for repealing the Sree
Narayanaguru Open University Ordinance, 2O2O (45 ot 2020) and fo saving
things done and actions taken under that.




